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SHRT SATYASADHAN CHAKRA-
BORTY : What is the constitutional' posi-
tion ?

MR. SPEAKFER : There is nothing. No
constitutionality is involved here.

MOTION FOR ADJOURNMENT

Deteriorating situation in Punjab arising
out of extremists’ activities and failure of
Government to settle the issues

MR. SPCAKER : 1 have reccived notices
of Adjournment Motions from

Shri B.D. Singh

Dr. Subramaniam Swamy
Shri Atal Bihari Vajpayce
Shri Ramavatar Shastry

Shri Harikesh Bahadur

Shri Chitta Basu

Shri Krishan Chander Halder
Shri H.N. Bahuguna

Shri Jagpal Singh

Shri Jai Pal Singh Kashyap
Shri Rajesh Kumar Singh
Shri Charan Singh

Shri Rashced Masood

Prof. A.K. Mehia

Shri Ram Vilas Paswan

Shri Harish Kumar GangWwar
Shri Amar RoyPradhan
Shri Daulat Ram Saran

Shri R.P. Yadav

Shri Shmar MukRherjee

Shri Rajnath Sonkar Shastry
Shri Roop Chand Pal

Shri Somnath Chatterjee
Shri Bhogendra Jha

Shri Niren Ghosh

SheiSunil Maitra

Shri Mani Ram Bagri
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Shrl Chandrajit Yadav

Shri Abdul Rasheed Kabuli
Prof. Saifuddin Soz

Shri Indrajit Gupta

Shri Narayan Choubey

Smt. Geeta Mukherjee

Shri Surya Narayan Singh
Shri P.K. Kodiyan

Shri Satyasadhan Chakravarty

Shrimati Promila Dandavale

Shri Chandrapal Singh

Prof. Madhu Dandavate

Shri A.N. Nadar

Shri E. Balanandan

Shri Trilok Chand

Shri Ram Singh Shakya

Thri Raghunath Singh Verma
Shri Chholtey Singh Yadav
Shri R.N. Rakesh.

“Regarding very serious deteriorating situa-
tion in Punjab arising out of extremists’
activities and failure of the Government to
settle the issues™.

I have given this matter anxious thought
and | feel this may be discussed in the
House.

As a special case, I give my consent to the
Adjournment Motion.

Shri B.D. Singh who has secured first
place in the ballot may now ask for leave of
the House to move the motion.

SHRI B.D. SINGH (Phulpur): I seek
leave of thc House to move my adjournment
motion regarding' very serious deteriorating
situation in Punjab arising out of extremists’
activities and failure of the Government to
settie the issues.

MR SPEAKER : Is leave being opposed’
by-anybody ?

I think'there is no' opposition. So, leave
is granted.
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SHRI KRISHNA CHANDRA HALDER
(Durgapur) : The Adjournment Motion is
being supported by the ruling Party Mem-
bers !

MR. SPEAKER : The Adjournment
Motion under rule 61 is to bc taken up at
what time.. .

SHRI SATYASADHAN CHAKRA-
BORTY : After 377.

(Interruptions)

MR. SPEAKER : The Business Advi-
sory Committee has decided to have 377 and

then t_ake this up.

(Interruptions)

SHRI K. MAYATHEVAR : This is a
very serious matter. Sri Lanka is burning.
The Tamilians in Sri Lanka are being shot
down...... (Interruptions)

ot ww fag (F1T9d) (2 &S & gE
FT |

MR. SPEAKER : We shall start at
2.00 p.m.

SHRI C.T. DHANDAPANI (Pollachi) :
The condition of Tamilians in Sri Lanka is
deteriorating. There is a massacre going on.
Even the High Commissioner’s office is a
target of attack by the Sinhalese.

MR. SPEAKER : 1would ask the hon.
Members not to be unnecessarily agitated
over any problem or any question. Let it
be known to the House that in the mecting
of the leaders as well as in the Business
Advisory Committee...

(Interruptions)

MR.SPEAKER : Order, please. Don’t
you have the decency to listen to me ?
Please listen. 1 just want to remind this
august House and the han. Members that
I want to run this House to the maximum
benefit of the people. That is why I take
the decisions collectively, I take the consen-
sus ; 1 have tried to take the collective

wisdom of all the Opposition groups plus
the ruling Party in a joint meeting. We
have decided according to the urgent de-
mands of the situation what subject shall be
taken. We have sorted them out and what-
ever remains, we shall sort them out in the
Business Advisory Committee and bring
them up one by one. They cannot be
brought up all at one time.

SHRI K. MAYATHEVAR : Not today.

MR. SPEAKER : 1 have it under consi-
deration, whatever you suggest also. We
will take up one by one.

ot R FeTet (fgamy) @ #7222 &
HTTT UF 71T & faar g

Aeaey Wty AT faar g smuw ? &
RE T |

ST WAICIT AN @ SEweT AR, 9ge
g fifeq ) & g faqe H Fg 3T g

fora at@ &7 sgagIX #9 agi UF Avax
T uF FE F g far ot 98t 39 993
AT, AT IAZ JIT FoAT § Y IT AT HT
TXETET AT AT 3 3[R Fofe AqT
Hal § a1 ag 9 S F4qr ¥ =or A1 STaar
& 98 gLEIR | AT TS FqL gaF) AaGH<
FEAT FAT F1fZT

yeuet WA : § aF! @ AT |

St WA AR © gHN g gAY 7
9o1aT 6 d6qe & A § o gATII AT §
SEY  AIFIT FT ATH AIRTTATN F AN
SATAT | FAVHIA & ATqT A"+

HETR REXAT © 479 AL arq glag | F
Qg FLEATE"
I will just look into it. It is under my

consideration. You have given today. I
fully agree.
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T Fg a9 I TET § a1 A I
2 ag agi $Y ATg AL gER & AT Sy 1Y 7
I will ask the Home Minister and if I am

satisfied then I will give my decision tomo-
[TOW,

(Interruptions)

MR. SPEAKER : That has been decided
yesterday. There cannot be any more. The
House decided yesterday.

STt FAICIH AWTET ¢ ATHRTIETON & q13
q S &1

MR. SPEAKER :
Members. ...

I will tell the hon.

(Interruptions)

MR. SPEAKER :
not allowed it.

Not allowed. I have

(saaum)

wieae wgted : § aArr A1gar g Avad
S agi g9 & ot &, UWear & WY § 3R gT-
WA & WrE g IV T FIFR Al AT
wur #4ifsw fawdy w1 ara faz sarn &, e
T T ATAT & A a8 T Far g |

SHRI K. MAYATHEVAR : 50,000 fami-
lies have been butchered.

(Interruptions)

MR. SPEAKER :
§ gar ar faar smasFT |

I have told Dr. Kulandaivelu that I will
take it into consideration. We will consider
it.

(Interruptions)

MR. SPEAKER : o
&3 g faar 2 fo A wfagma 7 21

SRAVANA 4, 1905 (SAKA)
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I have it under my consideration. Please
sit down. We will take up one by one.

Papers to be laid on the Table.

12.10 hrs.

PAPERS LAID ON THE TABLE

An explanatory Statement giving reasons
for immediate legislation by the Arms
(Amendment) Ordinance, 1983.

THE MINISTER OF HOME AFFAIRS
(SHRI P.C. SETHI) : 1 beg to lay on the
Table an explanatory statement (Hindi and
English versions) giving reasons for imme-
diate legislation by the Arms (Amendment)
Ordinance, 1983, under rule 71 (2) of the
Rules of Procedure and Conduct of Business
in Lok Sabha. [Placed in Library. See No.
LT-6684/83].

Paraffin Wax (Supply, Distribution
and Price) Amendment Order, 1983.

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKAR) : I beg to lay on
the Table a copy of the Paraffin Wax
(Supply, Distribution and Price Fixation)
Amendment Order, 1983 (Hindi and English
versions) published in Notification No.
G.S.R. 493 (E) in Gazette of India dated the
16th June, 1983 under sub-section (6) of
section 3 of the Essential Commodities Act,
1955. [Placed in Library. See No. LT-
6685/83].

Report of Court of Enquiry lato the
causes of accidents In Bhatti Mines
in Delhi on 10th, 16th and
24th June, 1983.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : I beg to lay on the Table a copy
of Report (Hindi and English versions) of
Court of Enquiry into the causes of acci-
dents in Bhatti Bajri Mines in the Union
Territory of Delhi, on 10th, 16th and 24th
January, 1983. [Placed in Library. See No.
LT-6686/83].



